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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BE$CH AT HYDERABAD

|
~

C.a,N0.1031/92. ‘ k.
Date of ?rder= 23=11..92,
Between: : ?
‘B.Padmamma., In
.0 Applic! 1t,
and ]

1, The Superintendent of Post Offices, ”
Nellore Division, Nellore,

2. Chief Postmaster General, ' ?
Andhra Pradesh, Abids, Hyderabad-1. #

3. The Sub-Divisional Inspector (Post) ' f
Atmakur Mandal, Nellore Dist, |

i
.o Resp01?ents.

For the Applicant: Mr.M.Prabhakara Rao, Advocate 4

For the Re gspondentss Mr.N, v,Ramana, Addl,.CGSC, ?

CORAM3$ |

» : .
THE HON'BLE MR,R,BALASUBRAMANIAN : MEMBER%ADMN)

. I
THE HON'BLE MR,T,CHANDRASEKHAR REDLY : MEMBER(JUDL)

o o L . y

The ‘Tribunal made the following Order:-

0.4,1031/92 is moved by way of lunchwmotion.
}

Admit: 8.weeks notice is given tghtpe respondents
to file a counter with an advance copy to the applicant. List the
O.A. in usuval course after pleadings are completé%.
By way of an interim direction, we diﬁFct the respondents
to continue the present provisional arrangement i@-accordance with

law till a regular incumbent joins duty, ?
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#epﬁty-Registra (J)

. |
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° b
1, The Superintendent of Post Offices, “
Nellcre ©Division, Nellore. ﬁ

2. The Chief Postmaster General, A,P,2bids, Hydﬁrabad-l,

3. The Sub-Divisional Inspector (Post) .
Atmakur Mandal. Nellore Dist. | ”

4 Cne copy to Mr .M PrabhakarRao, Advocate,5-9-22/26
adarshnagar, Hyc=463, q

5. One copy to Mr.M,v.Ramana, Addl.CGSC.CAT.Hyd;*

6. Cne spare cCopy. ' ' - #

pvin, | ﬁ
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH .t HYDERABAD

THE HON'BLE MR
-

aw

THE HON'BLE MR.R:BALASUBRAMAI\IIAN:M(A)

AND -
THE HON'BLE MR.T .CHANDRASEKHAR REDDY;
. M({JUDL)

-

' \

D

. .‘ '
THE HON'BLE MR,d.J.ROY : MEMBER (\JUDL)

|  Dated: i’ﬁ-_— 1) -1992

. ORDER/JUDGMENT ;

Rebe /Codie /MuAiNo

in -

0.4.No, \d':mh )

(wp.No )

Adm;tted and interim directions
issued.

e i - T —

Allowed

Dispesed of with directions
Dismissed

N
Dismissed as withdrawn

(%3

Dismlssed for default

M,A.Gfdered/ReJected

'NQ orders as to cos§Lsntral Administrative Tribunal
DESPATCH

. | swovsa

, ' HYDERABAD BENCH.






